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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2020-2021), having
been authorized by the Committee to submit the Report on their behalf, present this Thirty —
Sixth Report (17th Lok Sabha) of the Committee on Government Assurances.

2. The Committee on Government Assurances (2019-2020) at their sitting held on 24
August, 2020 inter-alia considered Memorandum Nos. 268 to 297 containing requests received
from various Ministries/Departments for dropping of 38 pending Assurances and decided to
pursue 12 Assurances.

3. At their sitting held on 19 January, 2021, the Committee on Government Assurances
(2020-2021) considered and adopted this Report.

4, The Minutes of the aforesaid sittings of the Committee form part of the Report.

NEW DELHI;
I March, 2021 RAJENDRA AGRAWAL,
: CHAIRPERSON,
A1 Phalguna, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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REPORT

While replying to Questions in the House or during discussions on Bills, Resolutions,
Motions, etc., Ministers sometimes give Assurances, undertakings or pfomises gither to
consider a matter, take action or furnish information to the House at some later date. An
Assurance is required to be implemented by the Ministry concerned within a period of three
months. In case, the Ministry finds it difficult to implement the Assurance on one ground or
the other, it is required to request the Commitiee on Government Assurances to drop the

Assurance and such requests are considered by the Committee on merits and decisions taken

to drop an Assurance or otherwise.

2. The Committee on Government Assurances (2019-2020) considered Thirty Memoranda
(Appendix-I) containing requests received from various Mlnistries/Departrnents for dropping of

38 pending Assurances at their sitting held on 24 August, 2020.

3. After having considered the requests of the Ministries/Departments, the Committee were

not convinced with the reasons furnished for dropping of the following 12 Assurances:-

Sl SQ/USQ No. & Date Ministry Subject

No.

1. (i} USQ No. 1090 Communications (i) Effectiveness of Telecom
dated 13.07.2009 (Department of | Services

Telecommunications)

(i) SQ No. 288 : (ii) Complaints against
dated 25.04.2012 Unsatisfactory Telecom Services
(i) USQ No. 1566 (iii) Complaints against Telecom
dated 06.03.2013 _ Operators
(iv) USQ No. 3894 (iv) Changes in Telecom Sector

dated 12.08.2015

A



-

Sl SQ/USQ No. & Date Ministry Subject
No.
(v) SQ No. 346 (v) Empowerment of TRAI
dated 23.12.2015
(vi) USQ No. 609 (vi) Telecom Services of PSUs
dated 20.07.2016
(vii) USQ No. 3501 (vii} Amendment in TRAL Act
dated 07.12.2016 (Appendix — II)
2. General Discussion on Law and Justice The Personal Law (Amendment)
the Personal Law (tegislative Department) | Bill
{Amendment) Bill (Appendix — III)
dated 21.08.2010
3. USQ No. 3940 Defence Missile Testing Centre
dated 09.12.2016 (Department of Defence | (Appendix — IV)
Research & Development
Organisation)
4, USQ No. 4732 Road Transport and Integrated Transport
dated 15.12,2016 Highways Development
(Appendix — V)
5. USQ No. 2180 Law and Justice Electoral Bribery as Cognisable
dated 15.03.2017 (Legislative Department) | Offence
(Appendix — VI)
6. UsQ No. 3125 Labour and Employment | Socia! Security to Workers in
dated 31.12.2018 Unorganised Sector
(Appendix — VII)
4.  The details of the Assurances arising out of the replies and the reason(s) advanced by

the Ministries/Departments for dropping of the above mentioned 12 Assurances are given in

Appendices -II to VIL.

5.

The Minutes of the sitting of the Committee dated 24 August, 2020, whereunder the

requests for dropping of the Assurances were considered, are given in Appendix-VIIL




6. The Committee desire that the Government should take note of the Observations of the
Committee, as contained in Annexure-II to Appendix-VIII and take appropriate action, for the

implementation of the Assurances expeditiously.

NEW DELHI;

{ 2 March, 2021 RAJENDRA AGRAWAL,
CHAIRPERSON,
A Phalguna, 1942 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES







Appendix-|

COMMITTEE ON GOVERNMENT ASSURANCES (2019-2020)
Statement showing summary of requests received from various Ministries/Departments
regarding dropping of Assurances and Considered by the Committee on 24 August,

2020
Sl | Memo | Question/Discussion | Ministry Department Brief Subject
No. | No. References
11 268 (i) USQ No. 1090 Communications | Department (i) Effectiveness of
dated 13.07.2009 of Telecom Services
Telecommuni-
(i)} SO No. 288 cations (i) Cqmplaints against
dated 25.04.2012 Unsatisfactory
a L% Telecom Services
(i) USQ No. 1566 (iii) Complaints
dated 06.03.2013 against Telecom
Operators
. iv) Changes in
(iv) USQ No. 3894 (.
dated 12.08.2015 Telecom Sector
(v) SQ No. 346 (v) Empowerment of
dated 23.12.2015 TRAI
(vi) USQ No. 609 (\;i?::c’rﬁlecom Services
dated 20.07.2016 OF FSUs
(vil) Amendment in

(vii) USQ No. 3501 TRAI Act
dated 07.12.2016

2 269 USQ No. 598 Railways Expert Committee
dated 25.02.2010

3 270 | General Discussion |Law and Legislative The Personal Law
on the Personal Law | Justice Department | (Amendment) Bill
(Amendment) Bill
dated 21.08.2010

4 271 | 5Q No. 241 Railways Railway Projects
dated 18.08.2011
(Supplementary by
Shri M.B. Rajesh,
M.P.)




Sl. | Memo | Question/Discussion | Ministry Department | Brief Subject
2. | No. References
5 272 | USQ No. 6221 Defence Department | Training Centres of
dated 06.05.2013 of Military Armed Forces
Affairs
6 273 SQ No. 370 Communications | Department Introduction of Slab
' dated 04.08.2014 of Based Penalties
Telecommuni-
cations .
7 |274 |SQNo. 561 Earth Sciences Cooperation in Earth
dated 06.05.2015 Science
8 275 | USQ No. 1996 Power Investment in Hydro
dated 10.12.2015 Power Electricity
Sector
9 276 | USQ No. 3268 Defence Department | Sainik School in
dated 18.12,2015 of Defence Andaman and Nicobar
Islands
10 | 277 | SQNo. 322 Home Affairs Marine Police Stations
dated 22.12.2015
(Supptementary by
Shri Baijayant Jay
Panda, M.P.)
11 278 | (i) USQ No. 846 Home Affairs (i) Naga Accord
dated 01.03.2016
(ii) USQ No. 2643 (ii) Naga Peace
dated 02.08.2016 Accord
12 1279 USQ No. 3940 Defence Department | Missile Testing Centre
: dated 09.12.2016 of Defence
Research &
Development
Organisation
13 (280 | USQ No. 4732 Road Transport Integrated Transport
dated 15.12.2016 and Highways Development
14 1281 | USQ No. 1142 Housing and Swachh Bharat
dated 08.02.2017 Urban Affairs Mission
15 | 282 | USQ No. 1077 Railways ROB at Vathuruthy
dated 08.02.2017
16 | 283 USQ No. 1241 Power Proposals for New
dated 09.02.2017 Hydro Power Plants

-
H




Shri Satyapal Singh,
M.P.)

Sl. | Memo | Question/Discussion | Ministry Départment Brief Subject
0. | No. References
17 | 284 |SQ No. 157 Defence Department | Aerospace University
dated 10.03.2017 of Defence
: Production
18 | 285 | USQ No. 2180 Lew and Legislative Electoral Bribery as
dated 15.03,2017 Justice Department | Cognisable Offence
19 |286 |[SQ No. 273 Road Transport Ban on Non-Electric
dated 11.07.2019 and Highways Two/Three-Wheelers
20 1287 | (i) USQ No. 1044 Food Processing (i} PM Kisan Sampada
dated 24.07.2018 Industries Yojana
(i} USQ No. 1363 (ii) NBFCs for FPI
dated 18.12.2018
21 288 | USQ No. 2612 Jal Shakti Ground Water
dated 02.08.2018 (Sustainable
Management) Bill,
. 2017
22 289 | USQ No. 2670 Road Transport Highway Patrol
dated 02.08.2018 and Highways System Across the
Country
23 1290 | USQ No. 3417 Home Affairs Ethnic Riots
dated 07.08.2018
24 291 USQ No. 671 Road Transport Ram Vana-Gaman
dated 13.12.2018 and Highways Marg
25 1292 USQ No. 3125 Labour and Social Security to
dated 31.12.2018 Employment Workers in
Unorganised Sector
26 (293 | USQ No. 813 Railways Konch-Bhind and Urai-
dated 26.06.2019 Moahoba Rail Lines
(27 {294 [uSQNo. 3031 Youth Affairs & | Department | Promotion of Sports in
dated 11.07.2019 Sports of Sports J&K
28 | 295 USQ No. 4648 Tribal Affairs Traditional Forest
dated 22.07.2019 Dwellers
29 | 296 5Q No. 124 Home Affairs Suicide by Police
dated 03.05.2016 Personnel
(Supplementary by




ql. | Memo | Question/Discussion | Ministry Department | Brief Subject

..0. | No. References

30 |297 SQ No. 106 Environment, Impact of Air Pollution
dated 28.06.2019 Forest and on Life Expectancy
(Supplementary by | Climate Change
Shri Feroze Varun
Gandhi, M.P.)
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COMMITTEE ON GOVERNMEN £S B

© MEMORANDUM NO. 3¢8

- Subject; Request for dropping of Assuraices given in replies to:- -

(I} - USQ No. 1090 dated 13:07.2009 regarding “Effectiveneés of Telecom Servlc_es"i

(). SQ No. 288 dated 25.04.2012 regarding “Complaints against Unsatisfactory
- Telecom Services™; 3 : ’ '

(). USQ No. 1566 dated 06,03.2013 regarding “Complaints -agalnst Telecom

: Operators”; : PRI LT , ‘
(iv). USQ No. 3894 dated 12,08,2015 regarding “Changes In Telecom Sector”;
(V). 5Q No. 346 dated 23.12,2015 regarding “Empowerment of TRAL";

(vi). USQ No. 609 dated 20,07.2016 regarding “Telecom Services of PSUs"™ and,
(V). USQ No. 3501 ddted 07.12.2016 regarding “Amendment in TRAL Act”;

ok

The above mentioned Questions were asked by various M.Ps, to the Minister of

Communications from time to time, The contents of the Questions along with the replies of

the Ministers are as given In Annexures I to VIL.

2. The replles to the Questions were treated as Assurances by the Committee and .

required to be implemerited by the Ministry of Communications within three months from the,

date of the reply b_ut the Assurances are yet to be implemented.

3. The Ministry of Comunications (Department of Telecommunications) vige O.M."No.
F.No.12-26/2016-Resty. dated 11,08.2020 have stated as under: :

"The above Assurances are related to-amendment of the Telecom Réguiatory Authority
of Indla (TRAI) Act, 1997, Amendment of an Act is a long drawn procedure and it may

take more time to complete the entire process. An Interim repott on the sltus of,

amendment of TRAI Act 1997 is annexed {Appendix) with a request to drop the
Asslirance, ' . - i

In this ‘regard, it is pertinent to mention that as discussed in Oral Evidence of the
representatives of Ministry of Communications (Department of Telecommunications) by

Committee on Government Assurances on 3™ January, 2020, the status of four pending

Assurances namely (i) USQ No. 4628 dated 09.05.2007 (il) USQ No. 1090 dated
13.07.2009 (fii} SQ No. 288 dated 25.04.2012 and (iv) USQ No. 1566 dated 06.03.2013
was submitted to the Committee with a request to consider dropping of these four
.. Assurances, keeping in view that amendment of TRAI Act may take more time to

complete the entire process,”

4, . In view of the. abave, the Ministry, with the approvall of the Minister of State for
Communications have requested the Commiitee to drop the Assurances.

‘T'he Committes may consider.

.NEW.DELHI:

+ DATED: ."“'043 .lz:h
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Zntarim Repnrt on the statu__of Pendiug Lok Sa"bha ?arliament Assurances ‘

The details of mght Assurances pendmg in the Lok 'Sabha is-as uader: -

(8LNo, | LS TDate for | Subject of e [Baewin soughit |
Question | answer Queastion upto
No.’ . -
1. 3501 07.12.2016 | Amendment in TRAI 06.09.2020
, ' ’ Act _ .
2. 1090 13.07.2009 Effectiveness of - [ 06.09.2020
. ' - | Telecom. Services .
3. 346 | 28.12.2015 | Bmpowerment of TRAI | 06.09,2020
4, 288 25.04,201% | Complaint mgainst | 06.09.2020
' : Unsatisfactory .
Telecom Services .
5 | 1566 06.03.2013 | Complaint _ ageinst | 06.09.2020
: ‘ : . Telecom Operators
. 4628 (9.05.2007 | Grievances Redressal| 06.09.2020
o Mechanisn by =~ the .
. Access Providars
7. (509 20.07.3016 | Telecom Services of | 06.09.2020 -
PSUs
8. 3804 12.0.8.2015" Changes in Telecom 06.05.2020

" All the above' @ssurances are related to amendment of the Telecom
Regulatory Authority of India (TRAI} Act, 1997. It is pertinent to mention that the
status of four pending Assurances namely (i) USQ No. 4628 dt. 09-05-2007 (ii)
USQ No. 1020 dt. 13-07-2009 (iii} SQ No, 288 dt, 25-04-2012 and (iv) USQ

No. 1566 dt, 06-03-2013 was discussed in Oral Evidence of the representatives

- of the Ministry of Communications (Department of Telecommunications) by

Committee of. Government Assurances on 30 Jan, 2030. Thereafter, as pes

discussion, an interim report on, the status of these four parlxamentary‘

assurarices was 'sent to Commxttee in March, 2020 (Copy enclosed). The

" ... Commiftee was also requested to considér dropping of the four assurances,
related to Amendment of TRAI Act, 1997 as the amendment to an Act is a long

drawn procedure and it may take more time to complete the entire process.
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The chronology of status of amendment of TRAI Act as also mentioned in

. -, our earlier communication is.as under; - S

The Telecor Regulatory Authority of India (TRAL) (Amendment) Bill, 3008

was introduced in the Rajya Sabha in December, 2008 for amendment in
Sectiont 4 of the Act. However, the proposal did not find favour with the’

Pazliamentary Standing Committee on Information Technology.

Meanwhile in, July, 2012 a comprehensive proposal for amendment of
various sections of TRAI Act was received from TRAL - .
However, in 2014, it was decided to have a comprehensive Communication
Convergence Bill rather than TRAI amendment Rill. -

The Convergence Bill did not make much headway, TRAI forwarded -
additionel proposals on consumer grievance redressal, enforcement of its
directions etc. in June 2016. ' ,

The Department.has decided to re-initiate the matter of amendment of
TRAL Act, 1997, Cabinet note is unider finalization, Thereafter, the draft
cabinet note is proposed to be circulated for Inter-Ministeria] consultation
and other formalities as per procedurs would be completed and thereafter
approval of Cabinet would be taken for introducing the same in the
Parliament. ' . '

! . ' ) .-
The amendment to an Act is & long drawn procedure, it may take more

time to complete the entlre process. In view of this, it is requested that
Committee may consider dropping of all the 08 Assurances, :

i

EET A3, T

T e T N

(ot

B ST o magr e §

R L S S TR T T 3¢ LT E R

EEE et s e

PR A A e e




g T s et i St 70 e A WL AN LRI Aol N S R ORENSTROLIT Y RN

 F.No.12-08/2019-Restg.
T TR Government of Indie
T HEeE Mivistry of Communications
aar @A, Department of Telecommunications
(FrToe Fss) (Restruotiiring Cell
20, Ftiw {5, TR o, 7% Roein
20, Ashoka Ruagl, Sanchar Bhawan, Wew Delhi-1

Dated: March 2078
OFFICE MBWORANDUM

Subject: Supply of infoxmatios./doeuments, sought by the Committes on

Government Assurance regarding 16 Pending Assurances concerning :
Dot ’ ' ' ;

The undersigned is directed to refer to D/o Telecom, Parliament
SecHon's OM. No. H-11012/05/2019-Parl dated 16-01-2020 on the
sibject cited “wbove and to sfafe that status of Lok Sabha
Starred/Unstarred Question nos 4628 dated 09-05-2007, 1090 dated 13-
07-2008, 288 dated 25-04-2012 land 1566 dated 06-03-2018 was
discussed in Oral Bvidence Mesting held on 37 January 2020,

5, Al the 04 above mentioned Assurances arg related to amendroent of
Telecrom Regulatory Authority of India (TRAT) Act 1987, As discussed in the
meeting, Interim Report on the status of amendment of TRAT Act 1997 is
annexsd. . .
3, A request has been made for dropping of the 04 ASSUrENcEs as
amendment of an Act is & Jong drawn procedure and it may take more tirme
to complete the entire process. ,

4. This issues with the approval of the Competent Authority.

-

___,_...—z:yzﬁo L
_H__._.______._--l-—-—-w-———"
TR w .. (OrvndXumerJhe) -
Undex Secretary to the Government of India

-

i .

P T r—— G em

. The Committee Officer :
Committes an Government Assurance {Lok Sabha)
Lok Sabha Secrgtariat, Parliament House Annexe,
New Delbil 100C1, n g

Copy for informetion to:
Under Secretary (Parl), B /o Telecom

Tele: 2302-6178/6210————— _' '

Y
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_ wong four pending Assurances ‘was 'diSéussad in the
mesting held 6i 03/01/3b29, "% : . .

E SQ/U8Q No, dated | Bubject of j:ﬁe._Ques#iim

USQ No. 4828 dt, go- :

05-2007 —Acctss Broyider

USQ No. 1090 ar. 13- 3
87-2009 .

- Amendment ; of the Telecom
Regulatary Authority of Indig- (TRAY} Act, 1997 Th

emendment of TRAI Act {g

=297 The chronology of statirs of
&8 under: ) '
* The Teiacqm Regnl

atory Authority of India (TRAD (Men%ent}‘ﬁiﬂ
2008 was' introduced’ in the Rélya’ Sabhe ig Degdes )
ametidment jn SeGtion 4 of Hhe Act, Howevar, the Proposal #id ngy
d favour with ‘ the Parliamentayy Btanding * Commjtine
Information Teolinelogy,
s Meanwhile in, July, 2019 a

3 ¢ ? proposal for amaudment ‘cf
VBTIONS sections of TRAT Act Was received fro_n? TRAI,

s ) Tuch he T erWEi'dBt_i
osals o oongymnes &rievance redresaal,. enforcémant of
ite directions o, i '

* . The Departmeant Bas decided to renis

: [ would be talken for
LA, Hntroduaing ik §ﬁ‘€3ﬁ':ﬂa8-PéiEHaﬁ§bm. TR fiL

ore. tisn wtire process, 1 View of this, it 1n
roquested ‘that Sommiitee . may consider

. Pping of the Iaur
dment of TRAT Act, 1997,
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© MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY .~ '
L LOKSABHA e

~ UNSTARRED QUESTION NO: 1090
© ANSWERED ON:13.07.2009
EFFECTIVENESS OF TELECOM SERVICES
PRALHAD VENKATESH JOSH!

(a)whether the Government has received compiaints regarding unsatisfactory teiecom setvices
especially from the private mobile companies in the country;

(b)if so, the details thereof;

(c) whether the Government proposes to give move powers to the Telecom Regulatory Authority

. of India {TRAI) to ensure that better mobile setvices are provided to the subscribers; and

. {d)if so, the detalls thereof?

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGYbe pleased to
. state:- :

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT) '

"

(a)Yes, Sir,

(b)The broad categories of complainis received are regarding Quality of Service (QoS), Bilfing
and metaring, Refund of security deposit, Tariff, Unsolicited commercial calls, etc. The individual

. complaints received ih Telecom Regulatory Authority of lpdia' (TRAlYDepartment of Telef:om
{DOT) are forwarded to respective service provider for appropriate action. '

(c) & (d) Proposal to amend TRAI'Act has been re'cel‘\'{ed from TRA!'s'eg'king rioTe powers .

including imposttion of penalty ori the telecom operators. The proposal is under consideration.
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Q MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY 1a
G e DEPARTMENT OF TELECOMMUNICATIONS: . .

(e

LOK SABHA ~ -

_STARRED QUESTION NO.288
TO BE ANSWERED ON 25™ APRIL; 2012

5

‘ COMPLAINTS AGAINST WSAT]E}FACTORY-TELECOM SERVICES

© "288. SHRIS. ALAGIRI: '
SHRI MODUGULA VENUGOPALA REDDY:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state: : s

(a) wllethef‘.the Telecom Regulatory Authm'ity of India (TRAI) has taken céélﬁzaﬁce of

the rise in complaints and other grievances of consumers against telecom operators for the
deficient and unsatisfactory services; : L

(b) if s0, the details thereof ﬁ]ongwilh the remedial measures taken by the telecom
operators on the directions of the TRALI to improve customers” satisfaction; '

() whether suggestions have been received from various quarters to arm TRAI with

powers.including imposition of penalty on telecom operators for unsatisfactory services 1o the
subscribers; ; ' '

(d)  if so, the details thereof;

(6)  whether the Government proposes to amend the TRAI Act so as to improve
customers® satisfaction; and i '

() if's0, the details thereof and the action taken/being taken by the Government in this
regard? : o

ANSWER

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT AND
" - COMMUNICATIONS AND INFORMATION TECHNOLOGY
5k (SHRI KAPIL SIBAL) o

" @to(f)- A Statément is laidon the Table of the House.

L




OF THE LOK SABHA IN RESPECT
SABHA STARRED QUESTION NO. 288 FOR 25™
“COMPLAINTS AGAINST UNSATISFACTORY

‘ STATEMENT TO BE LAID ON THE TABLE
OF PARTS (a} TO () OF LOK

'APRIL, 2012 REGARDING
TELECOM SERVICES”

(@ &(®)  Yes, Madam. TRAT has teken cognizance of the rise in complaints and other
" Grievances of consumers against telecom operators, In order to male the Grievance
Redressal Mechanism more effective and for addressing concerns of consumers, the eatlier
Regulation of TRAI of 2007 (pamely
_ Grievances Regulations 2007) was teviewed and following two new regulations have been

issued by TRAL:

1) “Telecom Consumer Complaint Redressal Regulations , 2012 (1 of 2012)° on
05/01/2012 replacing the eartier Regulations in the subject matter and

- ii)“T éleéom Consumers Protection Regulations, 2012 (2 0f 2012)" on GBKOIIZOIQ.
These Regulations have been implemented by the Telecom Service Providers.

(c) & (@) Representations  were, ceceived from various Consumer Advocacy Groups
valsing various telecom consnmer issues including that of empowernent of TRAL It was
suggested that TRAI should be given powers to impose penalty for violation of its
regulations, orders and directions. ' '

®&D A proposal for amendment of TRAI Ac 1997_is upder consideration.
Broadly it consists of amendments  required for effective discharge of cutrent functions of
TRAI under the existing Act and those where TRAI bLas proposed further devolution of
additional Regulatory functions. :

EYTTTE SR LR L
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«Telecom Consumers Protection and Redressal of
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ARG . GOVERNMENTOFINDIA . " . #ymivivwe~fif .~ &
. 'MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY T K
:f» . - . DEPARTMENT OF TELECOMMUNICATIONS -~ = . : |

s - LOKSABHA’ :

: " - UNSTARRED QUESTION NO.- 1566
" TO'BE ANSWERED ON 6™ MARCH, 2013 -

COMPLAINTS AGAINST TELECOM OPERATORS

1566. SHRIRAMESH VISWANATH KATTI:
SHRI NISHIKANT DUREY:
SHRI ABDUL RAHMAN:

- Will the Minister of COMMUNICATIONS AND INFORMATION. TECHNGLOGY be
pleased to state: ' ' : ‘o

. (ﬁ) the number of complaints ‘and other grievances of consumers received against telecom
operators for the deficient and unsatisfactory services during the last three years and the curtent
" Year, year-wise and operator-wise; ;

(b)  the action taken by the Telecom Regulatory Authority of India (TRAI) thereon, operator-
wise; s - ‘

(¢)  whether the TRAI Act needs amendment and more powers should be given to TRAI for
better customer service aud_satisfactiun;
(d) if so, the details thereof and the reaction of the Government thereto; g '

(6)  whether inadequate mobile towers and poor signal capacity are the main reasons for
unsatisfactory telecom services; and . '

(f)  ifso, the measures taken by the Goverament to increase installation of mobile towers and -
augment signal capacity, State-wige? : a1

. ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA)

' (;) The details of complaints feceived during last three years and the current Iyear by
Telecom Regulatory Authority of India ( TRAI) against service providers are as below:

sl e - Service Provider i
y| Your : . - Total
No BSNL| MTNL | Bharti | Tata | Reliance |Vodafone| Idea Others| - .

4

1/2009-10 | 859 | 309 | 1736 | 678 | 1000 . 881 | 425 | 370 | 6258

AP

2 |2010-11 | 680 | 181 | 1305 | 404 821 680 453 | 405 | 4929

3 |2011-12 | 994 | 309 | 3969 955 | 2057 2471 | 1095 1076 | 12926
2012-13 { '

4|03} og6 | 200 | 4402 | 2120 | 2261 . © 2681 | 1307 | 1539 | 15555
2013) - (
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RONE The individual consumer complaints received in TRAI are forwarded to the

concerned service provider for redreseal. ' oL
()&(@) . TRAI has submitted a proposal for amendment in TRAI Act, 1997 primarily
conceming with grant of powers to lay down the framework for consumer grievance redressal )
. mechanism by the service providers, power to impose penalty on the service providers for ;
contravention of - TRAT's Regulations, eto. Aftet due examination osal, the Govt, . k
. will place the draft bill before Parliament mlw _ . 1
(&) &) As per the performance Imonitoﬁng réport for the quarter ending 318 Dec 2012, ]
the cellular mobile telephone service providers are generally complying with the Quality of
service (QoS) benchmarks for the network related parameters. , ;
. TRAIL inonitors_ the performance of Service Providers.against the benchmarks for the :
various QoS parameters Jaid down by TRAL through quarterly performance monitoring reporis; :
audit and assessment of quality of service through independent agencies and assessment of _ t
customer perception of service through Surveys. _ i
~ The Follow-up action including installation of additionai mobile towers (if any) is taken
up by the concerned service providers based on {echno cpmmercial-considetaxions. i
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@ - MINISTRY OF COMNMUNICATIONS AND INFORMATION TECHNOLOGY % o B

Gih TR e DEPARTMENT OF TELECOM'MUNIGAT_IONS_' Al o L ;
= LOKSABHA .~ e

. - UNSTARRED QUESTION NO.3894
TO BE ANSWERED ON 12t AUGUST, 2015

‘CHANGES IN TELECOM SECTOR

3894. SHRI ADHALRAO PATIL SHIVAJIRAQ: ' , |
SHRIC.S. PUTTA RAJU; - . é
SHRI SHRIRANG APPA BARNE: - .
SHRIS.R. VIJAYAKUMAR: - :
SHRI DHARMENDRA YADAV:
SHRI ANANDRAO ADSUL:

. Wil the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state: .

SETC s T

(@) = whether the Government proposes to review telecom policy regarding lssuance
of telecom licences and if so, the details thereof; ' -

(b) whether there is .a proposal to review and -amend the Telecom Regulatory
Authority of India (TRAI) Act to make effective changes in the sector;

_(©) *, if so, the details thereof and the time by which the same is likely to be. affected:
a :

e R ST R O

nd

ANSWER

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
: (SHRI RAVI SHANKAR PRASAD)

e e e

| b () . Comprehensive legislative proposal to review: Telecom 'Reguia.tory
+ | Authority of India.(TRAI) Act is under consideration of the Government. It is difficult to
) specify a time frame for completing the review, - ’ ’ : : Y

v __-_____—-'_ i !
(dy To spur the growth in the telecom sector, a comprehensive Action Plan with_
specific time frarhe for each propcsed action was approved by the Government on

24.7.2014 wherein the responsibility centres were identified for the action points, *r
Periodic reviews of various action points are being undertaken. :

T
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- MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
T DEPARTMENT OF.TELECOMMUNICATIONS 2

oL T

. LOKSABHA .
: STARRED QUESTION NO.345 ~ - - |
7O BE ANSWERED ON 23" DECEMBER, 2015 :

- EMPOWERMENT OF TRAI
*346. SHRI RAM CHARITRA NISHAD:

Will the Minister of GOMMUNICATIONS AND INFORMATION TECHNGLOGY
. be pleased to state: . . o -

(8)  whether the Government Is aware that though Telacom Regulatory Authorlty of
India (T RA!) has powers to regulate and monitor tates, quality and other parameters, it

does not enjoy power to impose penalties for deficient service unlike global regulators of
telecom sector: ' )

4

{b) i so, the reaction of the Gavernment thereon:

(¢} - whether suggestions have been received from various quarters to empower

* TRAI with such powers in the interest of consumers; and

(d) i so, the detalls thereof along with the action taken therson?
' ANSWER

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD). -

(a) to (d) A Sta-tement_ Is |aid on the table of the House,

i o : A’fme'*"""'&'jzh
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STATEMENT TO BE LAID ON THE TABLE OF THE LOK SABHA IN RESPECTEOF

PARTS (z) TO (d) OF LOK. SABHA STARRED QUESTION NO.346 FOR 23"

DECEMBER, 2015 REGARDING “EMPOWERMENT OF TRAI".

(8) & (h) Telecom Regulatory Authosity of India (TRAI), established under sub-
section (1) of section 3 of the Telecom Regulatory Autharity of Indla Act, 1997 (24 of
1997) has been entrusted with discharge of certain functions, Inter alla, to regulate the
telecommunication services; o ensure compllance of terms and conditions of license,
lay-Gown the standards of quaiity of service to be provided by the service providers so
as to protect the interest of the consumers of the telecommunication service; o promote
and ensure orderly growth of the telecom sector, Under Section 29 of the TRAI Act, the
- Authority has been’ given power for imposing penalty for contravention of its directions,
which stipulates that if a persan violates directions of the Authority, such person shall be
punishable with fine which may extend to one fakh ripees and In case of second or
subsequent offence with fine which may extend two lakh rupees and in the case of
“continuing contravention with additional fine which may extend to two lakh rupees for
every day during which the default continues, '

{c} & {d) . Yes Madam, Based on suggestions received from varlous quarters
including TRA!, Department is working on Comprehensive legistative proposal to review
and harmonise the legal frame work. :

! ehkhdihik
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1609, SHRIARVIND SAWANT:

il GOVERNMENT-OF INDIA |

- MINISTRY OF COMMUNICATIONS - ?“AW’?@"{”&' -Mj_ 5

- DEPARTMENT OF TELECOMMUNICATIONS-

© .. . .LOKSABHA - -
!UNSTARRED“QUE_STJ% NO.609
TO BE.ANSWERED ON 20™ JULY; 2016

TELECOM SERVICES OF PSUSs

SHRI LAXMAN GILUWA:

SHRI SATYAPAL SINGH:

SHRI HARISHCHANDRA GHAVAN:
SHRI'KRUPAL BALAJI TUMANE:

Will the Minister of COMMUNICATIONS b pleased to state:

(a) whether tHe Government has reviewed the efflcacy of Tejer;om Regulatory - Authority of
India In achieving its objectives: ’ : )

(b) if so,

- (c)

(d) if so,
and network

whether the telecom services
Bharat Sanchar Nigam Limited. are not upto ‘the satisfaction
number of customers are surrendering their connections; and

‘the detalls thereof;

provlde'd by Mahanagar Telephone Nigam Limited and
level of the consumers and a large

the details thereof and the action taken by the Government to improve their servicks
connectivity? ’ - ;

ANSWER

THE MINISTER OF STATE (IC) OF THE MINISTRY OF COMMUNICATIONS &

1997 as ‘a statutory. regulatory body mandated Inter-alia,

‘MINISTER OF STATE IN THE MINISTRY OF RAILWAY
(SHRI MANOJ SINHA) :

Telscom Regulatory Authority of ndia (TRAI) was established Under the TRAI Act,
to regulate the telecommunication

1

services, protect the interests of service providers and consumers of the telecom sector, to
promote and ensure orderly growth of the telecom sector, etc, The performance of TRAI has been

assessed In terms of existing Act governing the Authority in tune with prevailing telecom sceriario
and modification to suit the requirement by amending the TRAI Act is being considered. )

(©)& (d)

Limited (BSNL) are both providing satisfactory telecom services in their licensed s
general, mesting the Quality of Servide (QoS)
Authority of India (TRAI),

- = —

The Mahanagar Telephone Nigam Limited (MTNL) and the Bharat Sanchar Nigam

ervice areas, In
parameters prescribed by Telecom Regulatory

Details of the connections stirrendered vis-a-vis new connegtion provided (gross) during’2015-15

with respect

to landline and mobile service of MTNL and BSNL are given below: -

Year MTNL (in millions) BSNL (in millions)
| 2015-16 Surrendered | New Surrendered [ New
e connections *+ | connections"
. (Gross) ‘ (Gross)
Landline 0.11 0.14 2.85 - 1.2
Mobile (GSM) | 0.17 0.31 10.56 20.54 |
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connectivity. Some of the steps being takén by BSNL and MTNL In this direction are as follows:

. BSNL

Plans to install 11,340 riumbers of 3G Base Transcelver Stations (BTSs) and 13,926
numbers of 23 BTSs under ‘Phess-VIl GSM (Global System for Mobile
Communication) expansion for 15 Million fines. Out of the planned BTSe, 11,242 (3G)

BTSs and 13,791 (2G) BTSs have becoms operational as on 31/05/2016, This has

improved 2G and 3G network coverage and data capability of 3G network.

9500 Wi-Fi hotspots- have been provided at 1200 locations to enable fast and
seamless data connectivity. .

Implemented ERP (Enterprise Resource Planning) as ohe of the important T inttiative
in all circles. . .

During the‘current Five Year Plan (2012-17), BSNL hés plans to make the entire wire
llne custorner base network 1P enabled. Next Generation Network (NGN) eguipment
based on the latest architecture are planned to be deployed gradually to repiace the
entire Cirouit Switched equipments/ Digital Telephone Exchanges.

Setup wireline call centres for all of its customers of landline and broadband at

‘Dehradun, Ajmer and Bangalore,

Launchied various customer centric inltiatives like Night free calling from landiine from
9:00 pm to 7:00 am, Free incdming calis whils roaming, increased minlmum speed of

‘broadband to 2 Mbps etc, .

Based on Government poficy on Virtual Network Operator (VNO), BENL has plans for
optimum utilization of its network. _

Plans to upgrade the existing data speeds over wireless nstwork.

Investment for Up-gradation / auginentation./ expansion of existing 2G/3G network.
Plans to provide the backhaul media. connectivity of existing mobile tower sites in
Delhi and Mumbai on Optical Fibre Cabie (OFC) network in place of Microwave
network. Co . :
MTNL is also explortng synergy with BSNL for its rhobile services. I

Set up of wireline cafl centers for the customers of landiine, mobile and broadband at

" Deihi and Mumbai.

Launched Night free calling frorp landling from 10:00 pm to 7:00 am.

To reduce call drops steps such as revised frequency plan,, testing with P Tool,
reinforcing of network, ete, have been undertaken,

MTNL has plans for optimum utilzation of its network based on Virtual Network
Operator (VNO) policy. . o i .
Enhancement of broadband speed from 512 Kbps to 2 Mbps for better satisfaction of
customers. . .

Rollout of Wi Fi facility to provide broadband service .
Generation of additional revenue through sharing of passive infrastructure.

n

Sharing -of Optical Fibre Cable (OFC} infrasfructure with private telecom service

providers.
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_ GOVERNMENT OF INDIA” ™~ - - Arrestuwe < G-

O B i COMMUNICATIONS
L DEPARTMENT OF TELECOMMUNICATIONS 2
L Gk ABHA | e
UNSTARRED QUESTION NO.3501"
- TO BE ANSWERED ON 7™. DECEMER, 2016

AMENDMENT IN TRAI ACT
3501. SHRIMATI K. MARAGATHAM:

Will the Minister of COMMUNICATIONS be pleased to state;

(a)  whether the Government is consid'er.Ing to make arﬁ,en,drr_]e'nt to TRAI Act;

(b) ifso, the detalls th'ereof:l

(c).  whether TRAI has sought more powers to control the poor services being
provided by mobile service providers; ;

.(d-) if so, the details thereof: and

(e) the reacti_bn of the Government thereto?

ANSWER e
THE MINISTER OF STATE (IC) OF THE MINISTRY OF CQMMUN]CATIONS &
, e

MINISTER OF STATE IN THE MINISTRY OF RAILWAY
(SHRI MANOJ SINHA)

(@) &(b)  Yes, Madam. Amendment to certain provisions of the existing Telecom
Regulatory Authority of India (TRAI) Act, 1997 are under consideration which includes
“definitions, terms and conditions of Chairperson and Members, functions and powers

of TRAI, penalty for contravention of directions of TRAI, fund management and power
to make regulations, - &S ;

(c) to (e) Telecom Regulatory Authority of India (TRAI) has proposed amendment
to the.various provisions of the existing TRAI Act, 1997 relating to Functions of TRA|

and Imposing Penalty for Contravention of Directions of TRAL The proposal of TRA]
' Is under consideration. . 223
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No. ';;1*10. .
Sﬂbject: Request for - dropping the Ass;urances given in reply .to General

Discussion on “Personal Law (Amendment) Bill by severai Mps at (page "
No. 13082 and 13083) "

On 21 August, 2010 the Assurances were 'g]ven duriﬁg General Discussion in

" reply to queries raised by various M.Ps.

2. The replies were treated as Assurances and were required to be !mpleméntéd ‘

‘within three months of the repiy but the Assurances are stil pendtng
3.. ' In this regard, "f‘he Ministry of Law and Justice vide Q. M. F. No. 21(9)/2019—

Leg 111 dated 16th January, 2020 have stated as under'

"7?1e aforesald repfy is ot an Ass*urance and it can be on!y treated as an
endeavour or commitment of the Government in bringing In more legislations
ensuring equality of women. It Is noteworthy to mention that In so far as the
Legisiative Depaffment s concemed, it can only bring a fegisiation on a
subject matter which is administratively concerned. Accordingly, the Personal
Laws (Amendment) Bill, 2010 was proposed to amend the Gaurdianship and.
Wards Act. 1890 and the Hindu Adoptions and Maintenance Act, 1956, By the
- sald amendment, It was intended to remove gender discrimination by glving
eqgual status to women in adoption and guardianship matters. The then
Hon'bie ML had made a general statement to the effect that he wouid ensure

to bring equality for women. Hence the statement made by the then Honble.

- ML on 21.08.2010 may not he treated as an Assurance

4, - In Vlew of the above, the Mlnistry, with the approval of the Minlster of Law

“and Justice have reguested the Committee to drop the above Assuranceg.

" The Committee may consider.

DATED : 2@ ofaLl
NEw D_Eu-u._
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THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY):
Madam Speaker, I am highly grateful to al] the hon. Mcmbérs, cl}tting across party
lines, for haviﬁg given full support to this Bill, : e '

I do not say that in the regime of equality for women-this is exhaustive,
This is onlyla sample out of some of the measures which we have started,

In fact, I agree with the hon. Members including ‘Dr. Girija Vyas, the
Chairman of the National Commission for Women, She said-tiaat a number of

© measures — as many as 52 proposals — have been made by the National

Commission for Women, to create gender equality, We are really looking into this
matter, I think, not a single week passes — in the -Legisl?.tiye Départment - .without'
looking into many aspects of women, which ‘includes gender equality and also
putting down the atrocities on women. So, we are at it,

In fact, this is the core theme of the UPA Government. The idea is to have
complete equality for women in all Spheres and make it a pr.actical reality
especiaiiy by .rcmo\}'ing discriminatory legislation and conferring equal rights-to
women. I do agree that a comprehensive approach will ‘have to be made;
sometimes it may be 'difﬁcuit to bring all the legislations together because of the

technical and logistic reasons, but I can definitely say that in the years to come, we

Department and various other administrative Departments of the Government, In
fact, there is a growing demand for making laws free from gender bias, which

includes changing the social and economic content of law. Mere law is not enough;

1

we need to inject the new regime of human psyche, a new regime of mindset of

But I must tell ﬁm many histories where great social reformers fought for
freedom of women with all difficulties, But I find that our society had evolved

its€lf into a mature society where they are f;repamd to absorb laws relating to

equality. When that is the fertile ground for making a law, I think, in this tenure of -

. Aey

- will ensure that all spheres of activities will be definifely dealt by the Law . |
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. the Parliament itself, 1 would ensure that we would take ad;fantage of that and'
bring 8 comprehensive law on women equality. '
‘All the hon. Members vociferously supported this Bill. I must say that even

in the 1egal rmssmn which we have brought about, we are going to have a

classification of the cases and also the pnontlzataon of the cases in relation to

" women and children so that those cases are taken up first, right from the munsif
court to the Supreme Cguft. We are getting into that area so that they will not wait
for justice. b '

Justice .delivery system will be very much tuned up so that they wiil not
wait in queue to get justice in thie courts of {aw. 1 do not want to say much on this. -
But the d1scr1mmatmn does exist; we need to bring in greater changes deﬂmtely

Many issues are raised here; even Dr. Raghuvansh Prasad Singh 1aased an
issue; we would like to address that, but 1 do not have the facts pefore me. 1 do not
think, that is also Qery mmuch televant to speak on those things now.

Many hon. Members have suggested solutions; there are some of
legislations, which are gender—neutral we need to bring them. The day will not be.
far off, when under the august Chalrmanshxp of the hon. Madam Speaker,
'Women 8 Reservauon Bill will be.a reality in this House. That is 2 major step and

" a 'major reform which we can bring here. 1 am hopeful; whatever may be the
" reason, let the Bill be passcd. If any amendment is required at subsequent stage, .
we will definitely go in for that. But, at the same time, this House should not
reflect the male chauvinistic attitude to the country and to the world. That is the

perception we need 1o cotrect.

With this, I thank all the bon. Members, particulariy hon. Madam Speaker

for having given time for passing this great historic Blll though sxmple

MADAM SPEAKER: The question is:

-
Za
ik
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“That the Bill firther to amend the Guardians and Wards Act, 1890
and the Hindu Adoptions and Maintenance Act, 1956, be taken into
consideration.” : .

The mation was adopted,

MADAM SPEAKER: The Houge shall now take up clause by clause consideration
of the Bill, ' o
The question is:

“That clauses 2 to 4 stand part of the Bill.”

The motion was adopted.
- Clanses 2 to 4 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill

SHRI VEERAPPA MOILY: [ beg to move:
“That the Bill be passed.”

MADAM SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopied.

25
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COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

'~ MEMORANDUM NO. 979

, ISu'bject: Requést for dropping ofiAssurance. given inreply to Unstarrede‘uestiori No. .

3940 dated 09.12,2016 regarding "Missite Testing Centre”.

LES E

" On 09 December, 2016, Shri Konakalla Marayana Rao, '_M.P.;'addrés,sed an

- Unstarred Question No. 3940 to the Minister of Defence. The text of thé Questlon along
© with the reply-of the Minister (s as given in the Annexure. ‘ -

3. The Ministry of Defence (Department of Defence Research 'and Development
Crganisation) vide O‘.M.No.DRDO/DPA/3GIU3/LSUS/ASSURANCE/190/2016 dated 18 July,
2017 had requested to drop the Assurance on the following grounds:- - - ‘

“That the above mentioned Assuranée pertains to 'setting of launch pad for rocket
launchers at Machilipatnam, Andhra ‘Pradesh’, The present status regarding
- acquisttion/transfer of land for setting up of Misslie Test Facility is as follows:- -

'Out of totat land of 381.51 acres identified for the purpose near Machi!ipatnarﬁ,
Krishna District,. Andhra Pradesh, land measuring 321.51 acres Is forest revenue - -

- land and 60 acres is part &f Krishna. Wiid Life Sahctuary, hence Ministry of
Environment -and Forest (MoEF) clearance was required before the land. could be
acquired. The Stage-I clearance has now been obtained from the. MoEF, New Delhi
and Demand Notice for dost of land Is awaited from State Government to enable’.
the transfer of land to DRDO." - '

As per the status mentioned above, it is clear that many milestones with regard to
Clearance have heen achieved and Defance Research and Development
Organisation (DRDO) is committed towards setting up of launch pad for Missile
Test Facifity, The whole matter. is under consideration and clearance of various

organisations, fike Coastal Regulatory Zone {CRZ), Andhra Pradesh Coastal Zone
Management Authotity (APCZMA), Forest Advisory Committes (FAC), MoEF, etc, of

. Staté and Central Governments, It is pertinent to mention here that Cregtion of

- Infrastructure for launch pad will take, years for materialization. even after the
completion. of transfer/acquisition of land but the intention of Government is clear
for setting up of launch pad for Missile Test Faclllty." o ' -

'4. +The ébove requeét for dropping _the.Assl_Jrar.]ce was considered by the Co{nmitte?.
at thelr Sitting held on 04, 12.2019 and it was decided: not to drop the.Ass‘urance, :
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5. However, the Minisfry of Defence (Department of Defenice Research and

Development Organisation) vide O;M.No. DRDO/DPA/BO103_/LSUS(ASSURANCE/190/2016 .

dated 05 March 2020 have stated as qp_gier:—

sMany milestones have been achieved and DRDO ls committed towards sefting up
of launch pad for Missile Test Facility. It is pertinent to mention here that creafion
of infrastructure for faunch pad will take three (03) years. The tentative date of
"completion l.e. pDC for sefup of ‘Missile Testing Range’ is 2022, The
materialization and the interition of Government is clear for setting up of launch
pad for Missile Test Facility and thus it is again propased that the Assurance may

piease be dropped.”

6.  In view of the above, the Ministry, with the approval of the Minister of State for
' Defence have.once again requested the Committee to drop the Assurance. '

The Committee may reconsider.

New DELHL:
DATED: “7’105 }:‘1‘%‘2@
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GOVERNMENT OF INDfa |
o . MINISTRY OF DEFENCE |
- DEFENCE RESEARCH & DEVELOPMENT ORGAMISATION
: - LOK SABHA o -
UNSTARRED QUESTION NO.394¢ .
TO BE ANSWERED ON THE 9™ DECEMBER, 201

| MISSILE TESTING CENTRE
3940, SHRI KONAKALLA NARAYANA RAO:

- Will the Minister of DEFENCE vy sisft -
.be pleased to state: _ ‘ .

(a) whether the Defence Research and Development O

ganisation (DRD3) proposes
% 86t up a fong range migsije lesting centre a Machilipatnay

1 in Andhra Pradesh; and
(5} if s0, the details thereof including the' progregy of

the testing cenire angd the
Propesed timeline foy Setling up the said ventra? o

‘ ' A NS wr -
MINISTER OF STATE (DR, 5UBHASH BMAMRE)
IN THE MINISTR Y OF DEFENCE :

ok E (@ g ey

)& (b):  Ves, Wadam. Defence Research ang PDevelopment Organisation
(DRDO) has planned to set up a long range missile testing centre, including
launch pad a Machilipatnarm in Andhra Pradesh, Proposal

is at ani inijal

stage. Proposal for requirement of land hag ‘beern faken UE with tﬁe_
'“"‘Gdi?érn}ri-eint"d':f'And_hm Pragesh, T
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. LOKSABHA SECRETARIAT T@
COMMITTEE ON GOVERNMENT ASSURANCES

" MEMORANDUM No. = <280

Subjeét: . Request for dropping of Assurance _givén in rei:iy to Unstarred Question’

. No., 4732 dated 15 December, 2016 regarding “Inhtegrated Transport -

Davelopment.” :

On 15 '_Decembef, 2016, Shrl Dushyant Singh, M.P., addressed an Unstarred

Question No. 4732 to the Minister of Road Transport and Highways. The text of the

Question alongwith the reply of the Minister is as given in the Annexure.

2. - The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Road Transport and Highways within
three months from the date of the reply but the Assurance Is yet to be implemented.

3, .- In this regard, The Ministry of Road Transport and Highways vide O.M. No. F.
No. H-11016(31)2016-T dated 2™ December, 2019, have stated as under:-

“rhe Motor Vehicle (Amendment), 2019 B8ill has been passed by the
Parfiament and published In the Gazette of India on " August, 2019. Most of
the recommendations relating to iberalization of transport sector have been
addressed suitably in the Bilf and are now part of the statute.”

4, In view of the above, the Ministry, with the approval of Minister of State for
Road “Transport and Highways, have requested the Committee to drop the above’
Assurance. : B -

The Committee may consider.

DATED :- :laloa ’;g:.;,zg
NEw DELHI:

3

T TGRS T IR IR

o —




) & v Ah \
S GOVERNMENT OF INDIA neKR

7 MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA .
UNSTARRED QUESTION NO. 4732
ANSWERED ON 15™ DECEMBER, 2016

INTEGRATED TRANSPORT DEVELOPMENT

4732, BHRI DUSHY ANT SINGH:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(wj whether the Government plans to set up coordinating, policy and planning institution dedicated to
formulating integrated transport development ns proposed by the National Transport Development
Policy Committee, if o, the details therco " and

(b) the details of steps taken for capacity building and research and development for ‘creating necessary
talent to meet the challenges of the transport sector?

ANSWER
THE MINISTER OF STATE IN THE
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI PON. RADHAKRISHNAN)

{a)  The Report of the National Trausport Development Policy Committee was submitted to
the Government of India in January, 2014, The recommendations of the report are yet to be
aceepied by the Government, v

i

(b} The Ceniral Road Fund (CRF) (State Roads) Rules, 2014 inter-alia stipulates carmarking
1 % out of the CRF for meeting the cost of quality control, for monitoring of works and towards
training, research and development by the Central Government. Ministry of Road Transport &
Highways has taken decision that the Skill Development / up gradation of workmen in the
Highway Construction sector, for projects with eivil works of Rs.100 Crore and above, would be
taken ip by the concemned Project Head / Executive Engineer looking after the concerned project
thtough the Authorized Training centres of Directorate General of Training (DGT); preference
may be given to the institutes located near the Project site, The source of funding for the training
cost is from the provision of the contingency fund at a rate of 0.05% of the Total Estimated Cost
of Civil Work.  Besides, Ministry of Roed Transport & Highways also sponsors itaining
programme, organized by different premium institutions of the country, for officers of State
Transport Department a8 well as teaflic police for capacity building and to create talent to meet
the challenges of the road transport sector. : '
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 DATED:- .2

LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No.. 28 &

Subject: Reﬁuest for dropping of Assurance given in reply to
Unstarred Question No.. 2180 dated 15.03.2017 regarding

“Electoral Bribery as Congnisable Offence.” SR

On 15 March, 2017, Shri Jose K.*Mani, M.P.,.addressed an

Unstarred Question No. 2180 to the Minister of Law and Justice. The text -

of the Question alongwith. the reply of the Minister is as given in the
Annexure, ' " .

2. The reply to the Question was treated as an. Assurance by the
Committee and required to be implemented by the Ministry of Law ‘and
Justice (Legislative Department) within three months from the date of the
reply but'the Assurance Is yet to be implemented., :

3. - In this regard The Ministry of Law and Justice ‘(Legislative‘
Department) vide O.M, No. H-11016/06/2017-Leg.Il dated 20 .January, .

2020 have stated as under:-

“The Ministry of Home Affairs (Judicial wing) has, vide its OM dated
04.04.2019 informed that the draft formulation which, - Inter-alia,
has the proposal to amend the sections 171E, 171F of IPC to'make
the offence as congnizable was forwarded to all the State
Government. Further, on the advice of Ld. SG, the said draft

_ formulation was also forwarded to Law Commission seeking their

‘advice on Legislative. intent/adequacy/appropriateness of the

proposed amendments. The response from. the Commission is -

awaited. -Further, the Law Commission has since wound up its

activities ‘on 31.08.2018. A fresh Law Commission Is yet to be’

appointed. It is apparent that the matter is still under consideration
+ of the Ministry of Home Affairs and there is uncertainty as to when
this long pending Assurance would be fulfilled, .”

Léw and Justice, have requested the Committee to drop the Assurance.

The Committee may conslder.
200

o
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Ih view of the above, the Ministry, with the approval of Minister of -
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Annexur,

GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
LEGISLATIVE, DEPARTMENT -
LOK SABHA
UNSTARRED QUESTION NG, 2180
70 BE ANSWERED ON WEDNESDAY, 15 MARCH, 2017
ELRCTORAL BRIBERY AR COGNISABLE OFFENCE
2180, SHRY JOSE K, MANT:

Will the Minister of LAW AND JUSTICE be pleased to state:

() wheiler the Chief Electlon Cornmissioner has reiterated Election Commission's long-

standing demand to meke electoral bribery a cognisable offence under the code of Cmmnnl
Procedure and if so, the details thereof;

(b} whether the Centre had drawn up a draft Amendment Bill to the eﬁ'ect in conmﬂtation
with the Law Ministry and also sought comments from States eg criminal law and criminal
procedurs are in the Concurrent List; and

(o) if 30, the status of the Centre’s efforts in this direction?
ANSWER

MINISTER OF STATE FOR LAW AND JUSTICE AND ELECTRONICS AND
| INFORMATION TECHNOLOGY
(SHRI P.P.CHAUDHARY)

() The proposal of the Election Commission for making elootoral bribery a cognizable

olfence under section 171B of the Indian Penal Code is under consideration of the
Govertment, '

(b): Yos, Madam,

(e): The draft formulation drawn up in this mgard has been mumluted to all stake-holdem for
their final vetting. B e

T
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. LOK S4BHA SECRETARIAT !

COMMITIEE ON GOVERNMENT ASSURANCES 3

| MEMORANDUM No. 398 - :

Subject:  Request for dropping of Assurance given in reply to | &

Unstarred Question No. 3125 dated 31.12.2018 regarding :
"Soclal Security to Workers in Unorganized Sector.” - ‘ "

——

O 31 December, 2018, Strl Bhartruharl Mahteb, Shri Rahul |

~ Shewale and Shil Sanjay Dﬁotre, M.Ps,, addressed an Unstarred Question
No. 3125 to the Minister of Labour and. Emplm)ment. The text of the 9

© Questlon alongwlth the reply' of the Minister is as given In the Annexure, g

2. The reply to the Questfon was treated as an Assurance by the __:
Committee and required to be implemented by the Minlstry of Labour and
Employment within three months from the date of the reply .but the
Assuranﬁe is yet to be implemented. '

3. In this regard, The Ministry of Labour and Employment vide O.M.
No. H-11016/26/2018-RW dated 1% July, 2019 have stated as under--

"The part of the reply trested as an Assurance are concomitant

SR functions of the National Social Security Board and which are
' " advisory in nature to the Central Government. It is further |
submitted that it may not be feasible to substantiate the Assurance

out of this reply and this is'a continuous process.” .

4. -~ In view of the above, the Ministry, with the approval of Minister of
State (f/C) for Labour and Employrpent, have reduested the Committee to
drop the Assurance. ' | |

The Committee may consider.

DATED:- .Zn, 0§ Iq.-.,;h
NEW DELHL!
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Annexyxe

GOVERNMENT OF INDIA
MINISTRY OF LABOUR AND EMPLOYMENT
- | LOK SABHA' _ .
UNSTARRED QUESTION NO. 3125
TO BE ANSWERED ON 31.12.2018

SOCIAL SECURITY TO WORKERS IN UNORGAMISEB SECTOR

3125, SHRI BHARTRUMAR! MAHTAB:
SHRI RAHUL SHEWALE:
SHRI SANJAY DHOTRE:

Will the Minister of LABOUR AND EMPLOYMENT be pléased to state:

(a)the detalls of the _nchnmes!proamm‘maa 'balng' Implelmslntad by the
Government to provide soclal security to workers employed in
Unorganized Sector along with the number of their bensficlarles across

the country during each of the Ini_: tlnjen Vears and the current year,
State/UTwise and scheme-wisey

(b)the detalls of the funds provided by the Goverrment under the sald.
schemes/ programmes during. the sald period along with Its utilisation,
scheme/programmewlse; " -

(c)whether the cases of irregularities/ Gorruption In implementation of the

sald schemes/programmes have come o the notlee of the Government
during the sald perlod;

(d@)if wo, the detalls thereof, State/UT-wise and Scheme/Programme-wise and
the reasons therefor along with the action taken/ being taken by the
anmment. In such cases so fary and : : :

{e)the other steps taken/belng taken by the Govemli'[unt_ for -effective
lmplementation of the said schemes/ programmes across the country?

ANSWER

MINISTER OF STATE (IC) FOR LABOUR AND EMPLOYMENT ' Il
(SHRI SANTOSH KUMAR GANGWAR) i . )

(a) to (s): ‘Government of indla has enacted 'tlnnrganlged, Workers® Social
Secwity Act, 2008 for the welfare of unorganised workers, The Act provides

for formulation of suitable wolfare schemies for unorganised workers on
matiers relating to: . -

cﬂﬂtﬂ- lﬂ-
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{a) Life and Diembility Govel;

{b) Health and Matsrnity Bemﬂﬁs;
(o) Oid Ags Protection =ndd;

(¢} Any cther benafit

The detalls of hemﬂc!mieﬁ lh unorganised Sactor is not santratly
malntained. Availabie detalis of the amount spent under vaviaus schomes are
at annenurs.

The Ministry of Labour & Employment I8 mplementing the
sonverysd PRIJJBY/PRISBY schems fo provide life id disabllity coverage io
the Unicrganised Workers. S0 far, no Irregularities have baen found in this
ragard. :

it has besn eonstam @mi@wour of the Centyal Governmont to
extend coverage of the soclal security sehmat@s to zll the unorganized
workers s per their eligibllity. This Hinistry hee bean pufsulng with State
Govemmants to nchieve greatsr qmmrag&. Tlm camrnl Government hns sleo
constituted the Mational Secial Security Roard at Gentral tavel to recommend

ot e s sl gyt DR MMM Y
T ....\._...-.»-M....nm---

shiltabie wellare schames for dlﬁemnt aectlons of um[gmlsad workers and
3o to monitor
G el O MOSTE aHsing e the administration of the Act. Slmiiady

i gy b e

the "ﬁﬁﬁf&ﬁn@ﬁiﬁ?ﬂ@ﬁ """"""""" schemes and %@M@L

TR

\

gﬂﬁtﬁ““Gaﬁ'@fﬁﬁﬁﬁﬁ’t‘mﬂﬂ‘i‘“‘“ﬁﬂmlnﬂstmﬂons are  FoqL red o constitute thelr

siate/UT Soclal SQmuﬂtv Board to cary out the prwlslom of the Act.
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Amnerure reforred ¢o fn rep
31.12.2018

ly to part (a) to (¢) of Unstarred Question No. 3123 for on

Total expenditire of funds under IGNOAPS and NFBS (in Inlchs)

Relense Expenditure Reported

IGNOAPS NFBS IGNOAPS NFBS
2014-15 - | 418098.05 55781.27 686100.53 3778044
2015-16 556269.07 63941.89 554623.63 | 4734361
2016-17* 148044.42 18577.10 2445979 2773.50 .
¥ nrovisional ' '

(Z) State-wise expenditure incurred under the

components of Financial support to artisans in

indigent circarstances (Pension to masterorafis Artisans) during the lnst four years:

Artigang in Indigent Circumstances/ Artisans Pension
Stato ' 201415 201516 [2016-17 201718
Amount | Amount Amount|Amount
Sanctioned/ Sanctioned/ Sanctioned/|Sanctioned/
[Utilized Utilized Utilized|Utilized
|Andhra Pradosh 0 108066 116949 lzsmml
Andman & Nikobar 0f 50433 - 38983 0|
~ |Arunachal Pradesh 23000 29033 57900 84000
Assam 206533 261257 180000 245000
Bihar 0 1235836 VYT
Chandigarh 0 0 o B
|Chhatisgarh ‘ 0 52033 38983 42000
Delhi 0 190035 - 155932 199160
Goa 0 0 0 ﬁl
|Gujarat 0 254098 194915 zu_mo‘n]
Heryana 0 163033 0 mﬁﬁl

35

Agnemm !




HERE
¥

T L

o

byeE '
.

 re e S~ e T T T T L s Lom e

.‘ @
THimachal Pradesh o 108066] - To6e] 134580
Jammy & Kashiir ol 267746 116949 - 225530
Thadshand 0 54033 B
Kamataka B 466257 388730 ¥ 116
. [Kerala o 996530 §97594] 838160
[ Miadfya Pradesh 0 52033 35983 42000
" [Maharashira o] 332134 3TeTed] 254000)
Manipur 653598, 1301000 1615900 1925000
isghalaya ' " 0 ' .o' s
Mizoram | 0 ‘ 0 ilt o
Nagaland 276000} 348396 ‘maw‘ 430000
[Orissa o 624138 B 330463
Pondicherty 0 54033 38983 )
Pomab o 405387 233898 2415%0‘
Rajasthan 0 540330 AT1530 | s'nmmn‘
Sk, 33000 2033 ' im‘ ‘ -nl
Tamil Nodu Kl 2‘44063__ 25T mmﬂ
Telangana 0] . 3§2134 155?32 16800&1‘
{Tripura 35000 R5035] 36000 73160
Uttar Pradesh B 476097 324000\ mmo
Uttarakhsad U 54033 3@00‘ - 42000
Wost Bengal 0f 2594071 _ 9| | 20535064
Total 1487133] 11602646 59106891 11067208
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Year Health Insurance Scheme [ Mahatma Gandhi Bynkar Bima
(HIS) Yojana (MGBBY) ki
Fund released Fund released :
201415 . 25,87 16.39
201516 01,94 16.67
2016-17 8.57 12,03

Release mado Under RSBY (Amounts In crores) (11l july 2018)
St No. | Name of Siate 2014-18 201816 2016-17 | 2017418 | 201819 |  TOTAL
i Assam o 1.0 GER] [T7) 0.00 0,60 7902
3 Bl 2 3407 2 0.00 0.00 0.00 3507
13 Chhnitisgarh 5881 8877 1109 | 17138 0.00 43305 |
i Gujarat 1647 A 29 507 [ 382 13012 |,
3 Haryona 538 r¥s) 0.60 0,00 0.00 1065
3 Himuoha Prodesh 375 13.90 230 [ 615 'oron 3611
7 Thaiihond 551 = 0,00 0.00 0,00 51
T | ek : 5455 BH |7 2i% 14527 |
9 Kerla 043 [ e 7329 X R 373,62
M Nadiy Pradesh 531 .60 X R—) 0.00 921
i Manipur () 117 330 3.00 0.00 510
P Meghalaya 1,45 710 a0 o 11.08 2053
73 Mizoram 1033 543 TRE) 12,96 0.00 6.7
7] Nogaland 566 5 0.00 Ny 0.00 9,53
3 Odisha 53,64 5053 A 55 0.00 20064
6 Puduoherry . 0.17 0.00 00 0.00 0.17
77 Punjab 550 280 0.00 0.00 0.00 539
iz Refostian 3410 5357 000 000 3.00 5567
19 Triputa T 15.64 05 0.04 0.00 0,80
20 Uttor Pradesh 3647 1191 0.00 0,00 0.00 838
i1} Uttaraidiond ‘ : 1030 0.00 9.15 0.00 1934
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27 . IWeatBen,gal 101,68 8 50.47 95.01 0.00 34051
Crand Totm s«.&zi FLrRT) A 211148

Expendlts.;re
Your {Rupeas n Cr.)
2013-14 303,62
301415 35857
FO15-16 436,56
261617 365,94
2017-18 436.18

 Gtaternent showing Stase-wise SPIP

(5) The expendituré incurred. in respect of eatlier Aam Admi Bima Yojana, now converged Pradhon
Mantri Jeevan Jyoti Bima Yojana (PMYJBY) snd Pradhan Mantri Suraksha Bima Yojana
(PMSBY), during previous years is as follows:

Approvals & Expenditure for the component JSY wnder NHM for |
i fine B.Y's, 201415 t0 2016-17 . . , :
{ Rs. In Lakhs L L
. S.No | Seato 2014-18 | 2015-16 . 2016-17"
b ! ' SPIP Expenditur | SPIP Expendit | SPiP i Expenditire
- : | Approva | € Approvals ! wre :l Approvals
| . Iy : . i
' A, High Focus Statos
i1 [ e SRS T e B ST s | e ) TR0
l -
i2 -} Chattisgarh 6006.53 5294.70 6094.13 619044 691400 390,94
3 THimachal 6,84 EE A Y ) K ~ 56649 3T
Pradesh NS T RO N—— ST ol STy
4 Jamziou & | 281244 3167.13 3087.64 224978 343152 145037
Kashmir . . ' f
5 Tharkhand 641,13 6239.85 9471,54 6599.19 T30 | 4415.89
6 | Madhya. 18979.77 7i55.15 | 18565.50 1819431 19240.00 1287473
Pradesh | . . N P . e
17 1 Orissa 9827.84 978253 10219.04 I 8513.52 9546321 633818
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. Nowth East States
e 11 g

.
s
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Y

“Th Ma:ﬂpur
- Mﬁlﬁfl Elay -

“Rajasthan

19408,05

ATATH

2010018

1778360

17628.96 1

1352154

" "Uitar Pradesh

. .J..__.m.._u s Il iy

Uttmkhmld

]
R
F
\

0921.07

T Yeey30 [~

18744867 |

el

Avunachal
Pradesh

I 181.90 |

44171.54
194848 |

134941.02 |

i Assam

10494.20

197.02

. 15244381 |

e d i e bt

234267 7

51184.55 !

T 2ilest T
|

a0
i

128964.88

36764,38

81128 79

|
20638.58 1

185057

PR A S

1741 45

!

" 150350.49 T

1160351

139.49 1 $i

" 30238

§i%g "

8534.18

Mizoram

3681377

6137

L
8683.12

7156.48

w1 i e e

234,26

o &
6392.32 .
s

296,60 |

. 462,11 !

54019 !

12043

ot sl
7395 ,

" Silddim
Tiipies
. Slll) Tot;il P’

€. Non-High Foens States

. Audhra Pradeﬂh

e 2917

i 1192859'

T

26651

— .2.52....43-'[. PRI

i&h?s GTF"

" Gujarat

358020

3485.26

v Iiaryana

T 433391

3019071
T4407

7

184.14

1006981 |

W
31865 ‘}' 5

48,35 }

1
7089

128.93

1836 T
I i

119.44 1
4

3178 |
U639

" 29551 !

~ 3850

1788

990852 ]

o

8716.86

249488

R |
T a6esT T

Tssal

323877
{

2765.55

“1653.04

G 55
KL

283357 |

B T

1230

2091 16
350.44 !

5

g
25"

“Kamataka

'6585.00

5499981

|
6622.50 !

5987.1 l :

G

 Madhiva

1313.12

| 526399 |

T4

459124 |

1369.67
498231 |

|
N N

128

" Punjab

! Tammil Nady ™~ 1"
" West Bengal |

524387

T 228265

T s b
i =

| Sub Total

J 343014371

. M,mall States/UTs
130

Andanmn

&"I
Nlcobar Islands _-'_

ST

@ Sar
]

1367391
-4—-53—6.20—“].._-_- taw

i 32493.51 [

87157,
o642 T T

T

110924 |

33538.08 |

390195
T7E0N
s [~

S ETTX N

iz |

7881.02

149938 |
R AU

411974
T s
2528.79 i

156550 |

T e
53050 "
7
aisodoz [T

al _,L Py Sy LU AOUDR PR (N

1081.74

1

IR
Sed000T
3640 T

N

413357 1

6041
™ i665.19"
" SogEgy
2050487

T34
i

406 "i '

T e e

88g.41"

i
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‘ .2) Expenditure is inclusive of previous year's unspent balence, Central geant and State share and

1) SPIP stands for State Programme Implementation Plan,

it is updated upto 31,12.2016.
3) The above figures are as per FMR subitted by the States/UTs.

12

31 aimndigath XY T35 HET LECM 9.51 .i 665
i
32 | Dadia & Nagar 2240 2346 22.00 38.51 5274 3262
. 'Hayeti’ 1 1| T L n o i . i
733" Daman & Diu .65 (3 S X1 1977 T a8 0.99 ¢
S 34 | Delhi 230.00 STURL) 306,45 87 16100 57.85 t
35 1 Lakshadw 691 937 12.13 533 i3.i3 i 767 |
. i3 '
"36 | Puducherry 3035 2396 %53 3192 pEx) {3471
’ "Sub Total 30870 188,37 28601 19576 X ER 1848
I ; : : SR K |
; “Grand Total 203981061 T WPTIBEE T 19633770 | 17087218 | 192974.8 11378780 |
) - S i
* Provisional
Note: :
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Appendix-VIII

MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
FOURTEENTH SITTING
(24.08.2020)

The Committee sat from 1530 hours to 1630 hours in Committee Room "C"

, Parliament House
Annexe, New Delhl,

PRESENT
Shri Rajendra Agrawal - Chairperson

MEMBERS

Shri Nihal Chand Chauhan
Shri Ramesh Chander Kaushik
Shri Santosh Pandey

Shri Pashupati Kumar Paras

VoA W

SECRETARIAT

Shri Pawan Kumar - Joint Secretary
Shri Lovekesh Kumar Sharma - Director

Shri S.L. Singh - Deputy Secretary

il gt s
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At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened to consider 30

Memoranda contalning requests received from various Ministries/Departments for i

a4
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~. dropping of 38 pending Assurances and for taking oral evidence of the
representatives of the Ministry of Finance (Department of Revenue). The i
Committee then took up the said 30 Memoranda (Memorandum Nos. 268 to 297)
for consideration for dropping or otherwise of the relevant Assurances. After
considering a few Memoranda, the Committee authorized the Hon'ble
Chairperson to decide the Memoranda. The Chairperson subsequently decided to
drop 26 Assurances as per details given in Annexure-I* and to pursue the
remaining 12 Assurances as per details given in Annexure-II for implementation
by the Ministry/Department concerned.

Relirze. D20 RRTILT IR
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The Committee then adjourned.
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* Not enclosed
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Statement Showing Assurances not dropped
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Annexure-II

sitting held on 24.08.2020

by the Committee on Government Assurance (2019-2020) at their

5.No. | Memo | SQ/USQ No. and Minjstry/ Subject Remarks
No. date Department ’
1. | 268 {) USQ No. 1080 | Communications (i) Effectiveness of | The Committee do not accede to the Ministry's

dated 13.07.2009

(i} SQ No. 288
dated 25.04.2012

(iii) USQ No:1566
dated 06.03.2013

(iv) USQ No.3894
dated 12.08,2015

(v) SQ No. 346
dated 23.12.2015

(vi) USQ No. 609
dated 20.07.2016

(vil} USQ No.3501
dated 07.12.2016

(Department of
Telecommunications)

| against

Telecom Services

(i) Complaints

Unsatisfactory
Telecom Services

(i} Complaints
against Telecom
Operators

(iv) Changes in
Tetecom Sector

{v) Empowerment
of TRAI

{vi} Telecom
Services of PSUs

(vii) Amendment
in TRAT Act

request for dropping of the Assurances on the
ground that the Amendment of Telecom
Regulatory Authority of India (TRAI) Act, 1997 isa
long drawn procedure and it may take more time
to complete the entire process. The no:._a_mnnmm
note that while TRAI has the mandate to protect
the interests of consumers and telecom service
providers, it has not been vested with requisite
powers to enforce its regulations and directions.
The Committee feel that the Department of
Telecom shoufd act swiftly and bring suitable
amendments in TRAI Act in order to empower the
Authority to effectively regulate the telecom
sector, The Committee desire that the Ministry
must vigorously pursue the matter and expedite
the fulfilment of the Assurances.
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Pradesh and since the creation of infrastructure
for taunch pad .Em: take three more years, the
Assurance should be dropped. The Committee are
of the view that the matter is of national
importance and strategic requirement and as such
should be brought to its logical conclusion. The
Committee, Emwmmo_ﬁ desire that the Ministry
should make concerted efforts to fuifil the
Assurance at the earliest,

280

USQ No. 4732
dated 15.12.2016

Road Transport and
Highways

Integrated
Transport
Development

The Ministry has stated that the Motor Vehicle
(Amendment), 2019 Bill has been passed by the

‘Parfiament and published in the Gazette of India

on 9th August, 2019. Further, most of the
recommendations relating to liberalization of
transport sector have um.m_._ addressed suitably in
the Bill and are now part of the statute. Thus, in
sum and substance, the Assurance has been
fulfitled. The Committee desire that.the requisite
Implementation Report may be furnished to the
Ministry of Parliamentary Affairs for being Iaid on
the Table of the House.
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S.No. | Memo | SQ/USQ No. and Ministry/ - Subject Remarks
‘ No. date Department
!
_ 6. 292 USQ No. 3125 Labour and Social Security to | The Committee have been informed that parts of
; dated 31.12.2018 | Employment H«oﬁxma._: ] reply treated as Assurance are concomitant
norganise
anﬁom. functions of Naticnal Social Security Board (NSSB)

and it may not be feasible to substantiate the
Assurance out of the reply and it is a continuous

process. The Commities are not convinced with
the contention of the Ministry to drop the
Assurance. The Committee are of the view that the

workers in unorganised sector have been facing
severe hardships and many of them have been
suffering exploitation. The Government needs to
; implement suitable welfare schemes for them to
i | protect their interest and ensure social justice, The
1 , Ministry is alsc required to furnish the details of
¥ the works carried outfaction taken in this regard
by the NSSB. Moreover, once an Assurance is
given, it is incumbent upon the Ministry to bring it
._.m . © | to its logical end. The Committee would like the
Ministry to comply with these instructions and
implement the Assurance expeditiously.
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COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)
THIRD SITTING
(19.01.2021)

The Committee sat from 1500 hours to 1630 hours in Committee Room ‘D', Parliament House Annexe,

New Delhi.
PRESENT
Shri Rajendra Agrawal =  Chairperson
MEMBERS
2. Shri Nihal Chand Chauhan
3. Shri Ramesh Chander Kaushik
4, Shri Kaushalendra Kumar
5. Shri Santosh Pandey
6. Shri Pashupati Kumar Paras
7. Shri M.K. Raghavan
SECRETARIAT

1,  Shri Pawan Kumar - Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director
3.  ShriS.L. Singh - Deputy Secretary

XXXXX)OOO(XXXXXXXXXXXXXXXXX}OOO(

At the outset, the Chairperson welcomed the Members to the sitting of the Committee
and apprised them regarding the day’s agenda.

2. Thereafter, the Committee considered and adopted the following Eight (08) Draft

Reports without any amendments and authorized the Chairperson to present the same:

M Draft Thirty-fifth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)’;

(i) Draft Thirty-sixth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to)’;

(i) Draft Thirty-seventh Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances Pertaining to the Ministry of Health and Family Welfare (Department
of Health and Family Welfare)';

ay



(iv)

v)
(Vi)
(vil)
(Vi)

Draft Thirty-eighth Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances Pertaining to the Ministry of Rural Development (Department of Land
Resources)’;

Draft Thirty-ninth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to0)';

Draft Fortieth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to)';

Draft Forty-first Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances of 13" Lok Sabha; and

Draft Forty-second Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances of 14" Lok Sabha’.

The Committee then adjourned.
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* The Committee was consti,.tuted-

Part-1I dated 09 Cctober, 2019

w.e.f. 09 October, 2019 Vide Para No. 609 of Lok Sabha Bulletin
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